
    199  Calling Attention re.          [ RAJYA SABHA ]    Financial Loss incurred    200 
b

 

F
.
C
.
I
. 

 
(Interruptions) 

CALLING   ATTENTION   TO   A 
MATTER OF  URGENT  PUBLIC 

IMPORTANCE 

Reported huge financial Loss     being 
incurred by the Food Corporation of India 

SHRI      RAMANAND YADAV 
(Bihar): Sir, I call the attention of the 
Minister of Agriculture and Rural 
Reconstruction to the reported huge financial 
loss being incurred by the Food Corporation 
of India every year due to mismanagement, 
bad istorage, pilferage of foodgrains by the 
employees, contract labour system prevalent 
in the Corporation, closure of many godowns, 
and frequent strikes in the Corporation and 
the steps taken by Government in this regard. 

SHRI     U  R.    KRISHNAN    (Tamil 
Nadu):  Sir 

MR.   DEPUTY  CHAIRMAN:      Mr. 
Krishnan,  please take your seat. 
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THE MINISTER OF AGRICUL-

TURE AND RURAL RECONSTRUC-
TION (RAO BIRENDRA SINGH): Mr. 
Deputy Chairman, Sir, the Food 
Corporation of India functions as the 
agent of the Government of India in the 
matter of handling of foodgrains, 
fertilisers and levy sugar. The operations 
performed by the Corporation are on cost 
basis and the question of incurring any 
financial loss in these operations does 
not, therefore, arise. On the small 
commercial operations undertaken by it, 
the Corporation makes a marginal profit. 

The procurement prices as well as the 
issue prices for foodgrains, fertilisers and 
levy sugar are fixed by the Government 
of India. In regard to foodgrains, the 
Government, as a matter of social policy, 
have been subsidising the prices of the 
grains issued from the Central pool for 
public distribution system. The issue 
prices of foodgrains are much lower than 
the total costs and thus are subsidised 
from public exchequer.  This 

subsidy to the consumer is channelised 
through the Food Corporation of India. 

Over the years F.C.I, has been called 
upon to handle ever increasing quantities 
of foodgrains involving handling 
operations of very large magnitude. In 
1970-71, the total quantities handled by 
F.C.I, both from internal procurement as 
well as imports came to 15.9 million 
tonnes. In 1976-77, this quantity 
increased to the level of 21.3 million 
tonnes. In 1978-79, the F.C.I, handled a 
record quantity of 22.8 million tonnes of 
foodgrains. I would particularly like to 
mention the good work done by F.C.L. in 
rushing food supplies to the drought 
affected States during 1979. Hon. 
Members are aware that it was a year of 
unprecedented drought when a very large 
part of our country was affected by 
drought conditions. Food Corporation of 
India supplied a total quantity of 17.5 
million tonnes of foodgrains both for 
public distribution system and Food-for-
Work Programme during January, 1979 
to June, 1980. This figure represents a 
performance rendered possible by a 
record movement of good grains from 
the northern region to the rest of the 
States. 

It should be obvious that when such 
large quantities of foodgrains, which in 
their nature are subject to damage and 
decay, are handled involving their 
movement throughout the country, some 
damage and loss is bound to occur. 
During the procurement season enormous 
quantities have to be purchased, bagged 
and transported from the mandis within a 
short period of 2-3 months. Some times 
the damage is caused to the foodgrains by 
factors beyond human control such as 
excessive rain, cyclone and such other 
natural factors. Damage some times is 
also caused while the stocks are in transit 
by factors for which the Corporation 
cannot be held responsible. All cases of 
damage and loss are properly investigated 
and steps are taken by the F.C.I, to keep 
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these losses as low as possible. It has also to 
be remembered that there is bound to be some 
loss on account ef shrinkage, due to difference 
in the moisture in the grain at the time of 
procurement and at the time of issue. The loss 
on account of transit and storage including 
shrinkage during the last three years as 
percentage of purchases and sales has been as 
follows: 

1977-78 .. 1.2 per cent. 1978-79 .. 1.3 per 
cent. 1979-80       ..        1.3 per cent. 

It would be appreciated by the Hon. Members 
that these losses have been within reasonable 
limits. 

The Food Corporation of India is a very 
huge public sector undertaking with over 
70,000 employees 0f all description. Different 
types of functions are performed by different 
categories of employees and labour problems 
have been handled in accordance with the 
labour laws. Management of the Corporation 
has always welcome discussion with the 
unions of the Corporation employees for 
settling the disputes. 

The Corporation has a total number of 2,135 
depots out of which labour has been 
departmentalised in 42 depots, while in 47, it 
has been brought under the direct payment 
system. According to studies conducted by the 
F.C.I, the experience of the Corporation with 
the departmentalised labour has not been vey 
happy and because of low productivity, high 
costs and disproportionately high idle labour, 
the Corporation has not extended the 
departmentalisation of labour to other 
godowns. 

There have been no strikes by the officers of 
the Corporation. The employees of the 
Corporation have also not g°ne on strikes 
frequently; they have, however, resorted to 
work-to-rule agitation occasionally for venti-
lating their grievances. These   were 

promptly settled through mutual dis-
cussions between the management and 
the representatives of the All India 
Unions ot the Corporation's employees 
as a result of which normalcy was 
restored. 
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SHRIMATI PURABI MUKHOPA-

DHYAY (West Bengal): Is it only for the 
ruling party Members? (Interruptions) . 

MR. DEPUTY CHAIRMAN: First 
Member is given more time; others are 
given less time. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Never more than five minutes 
or seven minutes. (Interruptions). It is 
more than seven or eight minutes.    
Please see the watch. 

MR. DEPUTY CHAIRMAN: I am 
controlling him. I am ringing the bell 
every time. 

SHRIMATI PURABI MUKHOPA-
DHYAY: You allow us also. (Inter, 
ruptions). 
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SHRIMATI PURABI MUKHOPA-
DHYAY; Mr. Deputy Chairman.. . 

SHRI RAMANAND YADAV: What 
Deputy Chairman? You are interrupting 
me. 

SHRIMATI PURABI MUKHOPA-
DHYAY; Will you allow it? He is 
threatening me. 

SHRI RAMANAND YADAV: You 
have interrupted me. It is your habit tp 
interrupt others. 

SHRIMATI PURABI MUKHOPA-
DHYAY; Mr. Chairman has given a 
ruling about time. If you allow him more 
time, we are also entitled to it. For us you 
say that the speech would not be 
recorded. What about him? That is why 
you are partial. There should be one 
standard for everybody. 

MR. DEPUTY CHAIRMAN: Unlest 
you cooperate, what can I do? I am not 
able to do anything without your 
cooperation. 

 
SHRIMATI PURABI MUKHOPA-

DHYAY; For ua you always say that the 
speech would not be recorded and there 
is no time limit for them. 

 
SHRI NARASINGHA PRASAD 

NANDA (Orissa): Mr. Ramanand 
Yadav, why do you embarras» the 
Deputy Chairman when he is occupying 
the Chair? 

MR. DEPUTY CHAIRMAN: Every-
body is trying to embarrass me. 

SHRI RAMANAND YADAV: Mra. 
Purabi Mukhopadhyay was taking mjr 
time. 

 

SHRIMATI PURABI    MUKHOPA-
DHYAY; Mr. Deputy Chairman . . . 
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SHRI KALYAN ROY (West Bengal): 
This is very unfair to the labour in our 
country. (Interruptions). What is it?  
(Interruptions). 
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SHRI S. W. DHABE (Maharashtra): I am 
surprised to hear such an anti-labour 
statement from the Minister. It has been laid 
down that contracting out labour is not 
admissible under the Minimum Wages Act 
which was enacted for this purpose or for that 
matter under any labour legislations. The 
Minimum Wages Act was passed so that the 
labour is not ex" ploited and so that minimum 
wages are definitely paid. Similar was the 
reason why this Contract Labour Regulation 
and Abolition Act, 1970, was passed. Many 
private owners are prosecuted for paying less 
than the minimum wages even     if     they gtt 
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their regular work done through the contract 
labour. I am not sure whether the Minister is 
aware of section 10 of this Act which says that 
if the work is of a perennial nature and of 
sufficient duration, then the Government is 
bound to issu tion to abolish the contract 
systeem. The Food Corporation of India is do-
ing a job which is of perennial nature 
handling foodgrains both in the godowns and 
during transportation. This is not a work of 
temporary nature. I can understand if a biri 
manufacturer says this thing. He ha9 said that 
the cost of contract labour is Rs. 6 and the 
cost of departmental labour is Rs. 15. 
Therefore, he wants the contract labour 
system to continue. 3000 workers have been 
regularised. Bui 12,000 workers are still 
working in States like Haryana, Punjab, 
Gujarat, Madhya pradesh, Rajasthan, Jammu 
and Kashmir, etc. In so many States this 
system is continuing. Sir, this system should 
be abolished. 

Also, it would be wrong to say that the 
departmental workers do not do their work. If 
your statement is to be accepted, then all your 
engineers, clerks, officers and even your 
Chairman should be on daily wages on 
contract basis. Pay them daily wages and 
don't pay them monthly salaries. To say that 
departmental labourers or workers do not 
work is a slur on the entire working class. Do 
you mean to say that the Central Government 
employees do not work because they are 
permanent? If sometimes they adopt work to 
rule, it is because the officers do not look 
after their grievances. The Annual Report of 
the Food Corporation of India for 1977-78 
was published in February 1980. After that, 
fpr two years, no report has been published. 
The reports for 1978-79 and 1979-80 have not 
been published. I would like to know from 
the Minister whether he is aware of the 
Contract Labour Regulation and Abolition 
Act, 1970, which says that If the work is of a 
perennial nature, n0 contract labour should   
be 

 allowed. It must be abolished. And what are 
the contractors doing? I have got a case here 
from Dumarpali in Orissa State where the 
contractors and the officers get a portion of 
the wages paid to the workers. Will he take 
any steps to see whether the contractors are 
paying the proper wages and whether they are 
paying whatever wages that are fixed? Will he 
appoint an officer or a Labour Department's 
representative to see whatever they show on 
the muster roll as wages is actually paid to the 
workers? That is why, Sir, discontent is there, 
and the contractors are not even paying the 
wages fixed by them. And a lot of corruption 
is going on. The Minister cannot say that the 
Food Corporation is working very well. I 
would like the Minister to seriously consider 
today's labour legislations. When the working 
of a permanent type is going ony. the demand 
of the workers is just and the contract system 
has t0 be abolished. For 12,000 people, some 
incidental cost will go up. Does he mean to 
say that he will keep the workers without any 
service conditions because they do good 
work? Sir, this is exploitation of workers and 
nothing else. 

Secondly, Sir, I would like to know 
whether he is aware that the Public 
Undertakings Committee has recommended 
that Parliament Members should be associated 
with the public Corporations. Not only that, 
Members of Parliament should be taken on 
the Board o* Directors. Such a big Cor-
poration of which he is proud has only six 
Directors on its Board. And such a 
Corporation with Rs. 4 to Rs. 5 thousand 
crores is run by six persons. Why not the 
workers' representative taken on the Board of 
Directors? You want the workers' 
participation. You accept that in principle. It 
is only done at the unit level—in some 
storage depots and processing plants. 
Therefore, my two questions are: Will the 
Minister reconsider and change his views 
about the labour relations, and abolish the 
contract     system     looking    into the 
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section 10 of the Act? Will he implement the 
recommendation of the public Undertakings 
Committee and take Members of Parliament 
on the Board of Directors. Thirdly, I would 
like to ask him whether the private store 
agency which is working havoc in the Food 
Corporation will also be abolished to stop 
corruption in the Corporation. 

RAO BIRENDRA SINGH; Sir the hon. 
Member has raised two points. One relates to 
the payment of minimum wages. 
Employment of contract labour does not in 
any way contravene the provisions of the 
Minimum Wages Act. 

SHRI S. W. DHABE: I have not said about 
the minimum wage. I have given an example 
how the contractors are not paying the wages 
fixed. 

RAO BIRENDRA SINGH; If they 
are earning more than the minimum 
wages, then the question does not 
arise.  

SHRI S. W. DHABE: I 0nly gave an 
example how the  contractors... 

MR. DEPUTY CHAIRMAN; That you 
have pointed out. 

RAO BIRENDRA SINGH:     Sir, he has 
pointed out the provisions of the Contract 
Labour   (Regulation        and Abolition)  
Act. I have seen    Section 10 of the Act also, 
Sir. Actually, the object of this Act is not to 
prohibit employment of contract labour at 
all. It is to regulate the employment of 
contract labour.    And if I may point out to 
the hon. Member, the very preamble of the 
Act    says;   "An Act to regulate the  
employment of contract labour in  certain  
establishments and to provide for the 
abolition in certain circumstances  and for    
matters connected therewith." Prohibition o-
f contract labour in certain establishments 
can be recommended by a State Gov-
ernment. 

SHRI S. W. DHABE: The appro 
priate Government is the Union Gov 
ernment.  

RAO BIRENDRA SINGH: The 
appropriate Government is the State 
Government and not the Central Government 
in this case. And the State Government sets 
up advisory committees  for  the  purpose. 

SHRI S. W. DHABE: The appropriate 
Government in relation to the Food 
Corporation is the Central Government. 

MR. DEPUTY CHAIRMAN: You hear 
him.    It is his version. 

RAO BIRENDRA SINGH: So, Sir, we are 
not doing anything against the provisions of 
the Act which the hon.  Member  has  
mentioned. 

MR. DEPUTY CHAIRMAN: Shri Surjeet. 

SHRI HARKISHAN SINGH SURJEET  
(Punjab):     Sir... 

SHRI S. W. DHABE: He did not reply to 
my question about the recommendations of 
the Public Undertakings Committee. 

RAO BIRENDRA SINGH: MPs are there 
on the public undertakings. 

PROF. RAMLAL PARIKH (Gujarat):      
Sir, on a point of order. 

SHRI HARKISHAN SINGH SURJEET; 
Sir, two points have bean raised here. 

PROF. RAMLAL PARIKH: Sir, there are 
non-official Bills today in the afternoon. 
They need some time. Some Members have 
also to go by the afternoon trains. Please keep 
some time for them also. 

MR. DEPUTY CHAIRMAN: I am trying 
to get it finished before lunch. 

RAO BIRENDRA SINGH: Because I 
have to reply to every Member separately it 
takes time. If you could ask all of them to put 
the questions and then I would reply all of 
them together,  that would save time. 



 

MR. DEPUTY CHAIRMAN: That is not 
the procedure. 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): Then it will not be Calling 
Attention. 

SHRI HARKISHAN SINGH SURJEET: 
Sir, two issues have been raised through this 
Motion and tho Agriculture Minister has so 
far nut been able to give any satisfactory 
answer to them. The first one is in relation to 
the contract labour. I would like the Minister 
to get the interpretation, it is better, from the 
Labour Ministry, whether when that Act was 
passed by Parliament it was meant only for 
regulation. It was specifically meant to 
abolish contract labour, because the contract 
labour was worst exploited and today it is still 
worst exploited. The purpose of the Act was 
to see that it should be abolished as much as 
can be and regulated where it cannot be done 
otherwise. And it was obligatory on the part 
of the Government in public undertakings that 
we should apply that Act so that the worst 
exploitation is done away with. Sir, here I 
would like to know from the Minister whether 
it is the policy of the Government to see that if 
the cost comes to Rs. 6, they should provide 
the contract labour so that they can save Rs. 3. 
The first question that I wouli like to know is 
whether it is the policy of the present 
Government to see that through the worst 
exploitation of contract labour the losses of 
the FCI should be minimised. This is my first 
question. My second question is in relation to 
the working of the FCI and the overhead 
charges. I would like to know frbm the Mini-
ster how is it and on what basis it is being 
argued that it is not very much as compared to 
other departments and as compared to other 
countries. Also I would say, because the issue 
price of wheat comes to Rs. 130. The 
purchase price comes to Rs. 115. Sir, Rs. 600 
crores of subsidy is being used, which would 
come to, if we treat 12 million tonnes to be 

used by the public distributions system, Rs. 45 
per quintal. The total money which the FCI 
spends comes to Rs. 60 per quintal. Would the 
Minister not day that this is very much? My 
third question is, has he calculated that this is 
too much because I know that in 1968 I tried 
to work it out when the monopoly pro-
curement system was introduced in Punjab. 
The Civil Supplies Department was handling 
it along with the FCI. Its cost of handling by 
the civil Supply Department was Rs. 15 per 
quintal and that of the FCI was Rs. 35 per 
quintal, at that time. I do not know the present 
figures. My fourth question is, is the Minister 
not aware that many complaints have been 
received? He has tried to say that losses are 
very small, 0nly 1.3 per cent. He is examining 
the papers. Actually losses are there. If he 
goes into the working of the FCI, he would 
come to know that losses are there. Mayb?, in 
the books 1.3 per cent losses are shown but 
that also comes to Rs. 50 crores. But in actual 
practice if he would try to examine the stocks, 
he would not find many stocks in many 
places. Fifthly I would like to know whether 
he has come to know that at many places it is 
found that the stocks distributed, when they 
have gone to States for distribution, or when 
they have been distributed through the Food 
For Work Scheme, have been found to be 
unfit for human consumption. These are my 
questions. I would like the Minister to clarify 
these questions. Otherwise, merely defending 
the FCI would not help improve the matters. 
We are trying to help him so that his work is 
streamlined and we are able to provide 
cheaper grains to consumers and provide 
some money to the pro. ducers. This is the 
point which was mentioned by others also. 

RAO BIRENDRA SINGH: I would like to 
make it very clear that the employment of 
contract labour is not at all for the purpose of 
exploitation of labour.      This is a system 
which 

        247   Calling Attention re.            [ RAJYA SABHA ]     Financial Loss incurred       248 
 by F.C.I. 



249 Calling Attention [ 8 AUG, 1930 ]    Financial Loss incurred             250 
by F.C.I. 

has been accepted in this country in several 
Government Departments. 

SHRI   HARKISHAN   SINGH SUR-
JEET:    Accepted? 

RAO  BIRENDRA     SINGH:      And 
there is no intention at all.... 

SHRI  HARKISHAN   SINGH SURJEET:     
...to change the system? 

RAO BIRENDRA SINGH: No, that has 
been framed, as you yourself mentioned. The 
Government is certainly trying—after all it is 
this Government which framed the Act— that 
wherever possible, on the recommendations 
of the State Governments —it is for the State 
Governments to take action, and on the 
recommendations of the Advisory Committee 
set up by State Governments for this 
purpose—action is taken to replace contract 
labour with some other form of working 
force. It is not at all correct to allege that the 
Government is trying to exploit labour force 
in this country. At the same time, we certainly 
want to keep the overhead costs low. Would 
the hon. Member suggest that we should 
increase hire cost of storage, procurement, 
handling and raise the issue price also? A£t?r 
all, we can only supply cheap food-grains by 
giving some subsidy for this purpose but 
keeping the costs also low... 

SHRI HARKISHAN SINGH SUR 
JEET :............by     employing     contract 
labour. 

RAO BIRENDRA SINGH: I do not know. 
He mentioned the case of Punjab. I do not 
think it wouU be correct to say that the 
Punjab Government was keeping the cost at 
Rs. 15 as compared to something more than 
that in case of FCI only by keeping regular 
workers' force and departmental labour. 
Every Government tries to utilise the workers 
available in the field for a particular purpose, 
from all sectors and as many as possible are 
regularised. 

And, Sir, FCI bag another difficulty. The 
FCI'g godowns are not all permanent 
godowns. They are not all godowns owned by 
the FCI. FCI hires the godowns. It uses the 
go-downs of Central Warehousing Cor-
poration, State Warehousing Corporations. In 
one place a godown is hired; then it is dehired 
and then it is some other place where other 
go-downs are hired. Now if the labour is 
departmentalised, where will they go if the 
FCI does not run the godown the next day? 
There will be many practical difficulties in 
departmenta-lising the entire workers' force. 
Therefore, the hon. Member, I hope, would 
appreciate that whatever is being done is only 
to try and give as many facilities as possible 
and to regularise the workers in view of the 
regular work load that is available with the 
FCI at different stations. But at every station 
where the FCI cannot always maintain a 
godown, we cannot have permanent 
departmental labour. 

Then, the hon. Member stated that the cost 
of procurement of wheat is Rs. 115. It is Rs. 
117 this year. And I have given the break-up 
of the costs over the procurement prices, 
which makes up the cost at the time of issue. 
Most of it was on account of charges in 
mandis and trantfpoilt and other items that I 
have stated separately earlier. Subsidy in the 
case of wheat is around Rs. 30 per quintal. 
For this year, it might be slightly above Rs. 
30. For the rice also, Government is meeting 
a subsidy of about Rs. 26 per quintal. But that 
is in spite of what the hon. Member says and 
accepts, that the contract labour  is  cheaper.  
If all labour is departmentalised, irrespective 
2PM    of the fact    whether    there    is work 
for them or not, at particular stations 
throughout the year, then, certainly, the cost 
would go upto a much higher level than at 
present. This is all I have to say in reply to 
the hon. Member's questions. 



 

SHRI HARKISHAN SINGH SURJEET: 
Complaints have come from various States 
that foodgrains supplied have been found t0 
be unfit for human consumption. Such 
complaints have come even in regard to the 
food-grains supplied under the food-fbr-work 
programme. 

RAO BIRENDRA SINGH: S0 far as 
I know, no foodgrains unfit, for human 
consumption have been issued------------  

SHRI NARENDRA SINGH: It has been 
issued. 

RAO BIRENDRA SINGH:. ..under the 
food-'for-work programme. If there have been 
any complaints, they may not have been of a 
serious nature and they have not come to me. 
They have not been brought to my notice. But 
if there is any specific complaint, from 
anywhere^ and the hon. Members bring such 
complaints to my notice, I will certainly look 
into such complaints because, the 
Government's orders are very strict, that no 
food-grain which is not fit for human con-
sumption and which has not been analysed 
and tested, should be used for the food-for-
work programme, or, for that matter, for 
human consumption   under  any   other   
programme. 

SHRI NARENDRA SINGH: In Fatehpur 
and Kanpur districts, the labour re'fused to 
take it. 

SHRI M. KALYANASUNDARAM: Sir, 
my knowledge of the functioning of the Food 
Corporation of India is very limited. 
AlthougrTTt ig limited, I can say that my 
contact with them is in a very important 
place, namely, at Madras Harbour. The Food 
Corporation of India has become a very huge 
organisation. its functions have become multi-
farious Procurement, import, storage; distri-
bution and so many other functions have been 
thrust on the Food Corporation of India. The 
losses will be much  more,  but  for  the     
insurance 

'facilities and the ingenuity of some of the 
officials in malting" up or"suppres-sing the 
loss. Even now, I would ask the hon. 
Minister. If he has not visited Madras, let him 
visit some of the godowns and also" the open" 
areas where these stocks are held. He will find 
that tonnes of wheat are stinking, exposed to 
sun and rain and are lying in the open. 
Barrels, of oil are leaking and making the 
entire Port unusable. I am not exaggerating 
things. Let him come "and see" there, or, let 
him call for the report. This is how the Food 
corporation of India is functioning. Even 
Members from the ruTlng party, wh0 spoke, 
have made these sort of criticisms?" What has 
amazed me is that theTTbn, Minister does not 
show the concern which he should show. He 
thinks that everything is okay iti tfTe^Food 
Corporation of India and it does not require 
any improvement or streamlining. 

RAO BIRENDRA SINGH: I have not said 
that. 

SHRI M. KALYANASUNDARAM; This 
seems to be the attitude. You are defending 
everything. 

Now, I would like to say something about 
contract labour. He ia Justifying it on the plea 
that the "contract labour is cheaper. Of course, 
in our country, the only commodity which is 
becoming cheaper every day is man. While 
the prices of all other commodities are rising, 
the only commodity which is cheaper is man. 
He cannot justify on that ground. The eonlract 
labour system is responsible for most of the 
pilferage, theftg and !k> on. Because of this, 
your cost of handling, transport and 
distribution is high. If you eliminate contract 
labour and regularise your employees and 
bring them under departmental control, the 
functioning, can be tonerJ up*^ Kindly shed 
your prejudiceg towards the departmental 
labour. Because o'f high prices everywhere, 
the workers are agitating for more wages, 
bonus and so on.     Bonus  ig "5   
"""cTeferrecl wage. 
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Some Of the Ministers themselves have 
agreed that bonus is a deferred wage., 
whether you incur loss or earn profits, bonus 
will KuVe to be paid and the worker is 
justified in his demand. I would support the 
demands of the workers on bonus^ including 
contract labour. Since the Food Corporation 0f 
India is the principal employer, they should 
take up the rea-ponsibility of paying bonu3 to 
all contract labour, if the spirit of the Contract 
Labour Act is to be properly implemented. I 
do not want to take the time of the House, 
casing Attention motion is not the method by 
which such a formidable problem can be dealt 
with. I want to ask one question. Is there any 
system o'f physical verification of stocks from 
the point Of procurement t0 the point 
of~distri-bution, from the point of import to 
the point of storage? There is no such system. 
Internal stock verification is all right, but 
physical stock verification should also be 
there. Anything can be done and manipulated. 
For want of time I do not want to go into the 
details. Sir, the problem is so formidable that 
it cannot be tackled in this way by a debate. It 
has to perform a vital function to the nation, 
especially to the agriculture. When such an 
institution comes up 'for such a severe 
criticism so that it may be a concern of all of 
us, may I suggest, as some hon. Members 
have suggested, that a Parliament Committee 
may be appointed? Hon. Minister said that the 
Public Undertakings Committee is quite 
sufficient. The Public Undertakings 
Committee has to exercise parliamentary 
control on the various public undertakings. 
This is too big a problem and, therefore, a 
high-powered committee, in which Parlia-
ment Members may also be there, should be 
constituted to enquire into the functioning of 
the FCI in all its aspects, and streamline it. If 
decentralisation is necessary, jf bifurcation is 
necessary, that should also be considered. 
Why should so many functions be undertaken 
by FCI? So, my suggestion is that a high-
powered committee should be set Tip to go 
into the functioning of the FCI,  examine 

the causes of the huge losses, pilferage, etc., 
and also suggest methods by which the FCI 
can be streamlined. 

RAO BIRENDRA SINGH: Sir, I 
cannot agree with the general state 
ment of the hon. Member that the 
contract labour is mainly responsible 
for pilferage in the----------  

SHRI M. (KALYANASUNDARAM: I 
did not say contract labour, I said, 
contractors. Please correct yourself. I said   
the contractor system as such. 

RAO BIRENDRA SINGH: The system 
itself cannot be responsible for pilferage. 
And that means the people employed under 
the contract system.. 

SHRI M. KALYANASUNDARAM: No, 
I said, the contractors. 

SHRI RAMANAND YADAV: The 
contractors and the officers. 

SHRI M. KALYANASUNDARAM: The 
contractors and the officers are in collusion. 
Let him not put words which I did not say in 
my statement. 

MR. DEPUTY CHAIRMAN: You have 
clarified that.   Let him also say. 

RAO BIRENDRA SINGH: There is 
physical verification of stoclts also 
carried out. The FCI has a system of 
carrying out sample checks in godowns 
but I am not in a position to say whe 
ther huge stocks in large godowns can 
be physically verified easily and fre 
quently. There are practical difficul 
ties in the way, but as far as possible, 
the FCI under a system devised _________ 

SHRI M. KALYANASUNDARAM: 
Excuse me. Will you send a team to visit 
some of the important godowns, verify 
stocks and see its quality also—surprise 
checks? 

RAO BIRENDRA SINGH: I will take up 
the suggestion and if you can point out to me 
secretly, sometime as to the godowns which 
ghould   be phy- 



 

[Rao Birendra Singh.] sically checked, I 
will certainly arrange for that. That will be a 
help to the Government. We certainly want to 
see that things improve. I do not say ithat they 
are perfect. I never said it, but we are trying 
to improve it. I do not think it will require a 
Parliamentary Committee lo make a probe 
into it. After all, I am also a Member of Par-
liament and I am looking after all these 
things. Why don't you have faith in me? Point 
out these things to me. I can find more time 
than the hon. Members. 

SHRI M. KALYANASUNDARAM: You 
have got so many jobs to do. 

RAO BIRENDRA SINGH; I am a 
wholetime worker. Let me look into 
all the complaints. I look at them 
from a parliamentarian's, from a 
M.P's point 0i view, from a public- 
man's point of view. If we burden all 
these  public undertakings      with 
various forms of committees and 
Parliamentary Committees to go into all their 
working, I am afraid that might interfere with 
other important duties of the hon. Members 
of Parliament. 

So, all these things are being looked into 
and as and when necessary com.mil tees have 
been appointed. The Members of Parliament 
also are associated with the various 
committees appointed for the purpose. If 
need be, we will certainly get further help 
from the hon. Members of Parliament who 
are interested in this thing, who are 
knowledgeable and who can give Us further 
information. 

MR. DEPUTY CHAIRMAN: Mr. 
Chakraborty. Have you still got any 
questions to ask? 

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): I have much less to 
say. But I am surprised to see that the 
Minister is bent upon having an air of 
complacency about the working of the Food 
Corporation Qf India. 

RAO BIRENDRA SINGH: What can I do, 
except t0 suggest winding it up? 

SHRI AMARPROSAD CHAKRA-
BORTY: No, not winding up. Complacency 
means he is rather, more complacent that the 
Food Corporation of India is working better 
than others, though there are wrongs, there is 
corruption, there is mismanagement, as the 
Calling Attention says. That means he 
accepts the theory that one wrong can also 
justify another wrong. But I am sure he is also 
aware of (he saying that all that glitters is not 
gold. 

Mr. Ramanand Yadav and all others on 
this side and that side have determinedly 
spoken about what the working of this 
Corporation is. Especially, I am amused to 
hear the Minister justifying the continuance 
of the contract labour on the basis that it is 
cheaper. 

MR. DEPUTY CHAIRMAN: That point 
has been thrashed out by so many  hon.   
Members. 

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, the Act is clear. In the 
preamble, which he has read out, it is said 
"Abolition and Regulation". On that his 
theory is that the contract labour is cheaper. 
So I must point out that it means that we 
accept exploitation of human labour. But my 
specific point is whether the Government has 
taken, or is inclined to take the view that 
contract labour should be abolished. 

MR. DEPUTY CHAIRMAN: He has 
clarified that position. 

SHRI AMARPROSAD CHAKRA 
BORTY: He has not clarified. He 
says that the State Governments ________  

MR. DEPUTY CHAIRMAN: That has 
been clarified. Please ask another question. 

SHRI   AMARPROSAD     CHAKRA-
BORTY:    I want to inform him that 
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the Labour Conferences ana the Central 
Government have repeatedly said that... 

MR. DEPUTY CHAIRMAN: That has 
been clarified. You ask your next question. 

SHRI AMARPROSAD CHAKRA-
BORTY; Sir, if I cannot conclude, then what 
is the use of saying all this? 

MR. DEPUTY CHAIRMAN: Please 
conclude. 

SHRI AMARPROSAD CHAKRA-
BORTY: I am concluding. But I must say that 
the Government has already accepted the 
policy that it should be an ideal employer. On 
the basis of that an<j on the basis of the 
different judgements of the Supreme Court 
and the High Courts, I would like to know 
whether the Government will review or re-
think for the abolition of the contract labour 
system, because it is against the policy of the 
Government itself, which has been expressed 
in the two Labour Conferences. This is the 
main point. 

MR. DEPUTY    CHAIRMAN:    You 
have made your point. 

SHRI AMARPROSAD CHAKRABORTY; 
Regarding corruption, something has been 
hinted. I want to ask one thing: whether the 
Minister is willing to engage some vigilance 
squad or some sort of a task force to see the 
conditions in godowns. I know some 
godowns—I do not want to disclose their 
names—which have bags o11 which it is 
written "Unfit 'for human consumption". But 
those articles after re-inspection become good 
and are supplied, though the Minister says that 
he has not received any complaint. Mr. Yadav 
and everybody else knows about it and we 
have hammered on this point. The rice that is 
supplied to some ration shops in Bengal by the 
FCI is unfit for human consumption. We hope 
some sort of vigilance squad or task force, will 
be em- 
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ployed for looking into this to rectify the 
situation. 

RAO BIRENDRA sINGH:^ Sir, there is 
not much to say. I have already explained 
some of the points. The hon. Member has 
again pointed out that some foodgrains are 
issued even though they are not fit for human 
consumption. I have stated that strict orders of 
the Government have been issued in this 
behalf. If things like that come to their notice, 
they are not fit for human consump-ment. It is 
against our policy or orders. It is criminal to 
issue any foodgrains for human consumption 
if they are not fit for human consumption and 
the people responsible for it will be 
prosecuted if it is reported to us.. Now this 
question of labour contract  has been.... 

MR. DEPUTY CHAIRMAN: That has 
been replied to. 

RAO BIRENDRA SINGH: I think the hon. 
Member comes from West Bengal. 4.m I 
correct? I am informed that the West Bengal 
Government's representative, even the 
Minister from West Bengal, has openly been 
saying that it is better t0 employ contract 
labour and not departmental labour in many 
things. That is a fact. Now here you talk 
about the labour, against contract labour. 
Your own Government in West Bengal is in 
favour o'f keeping contract labour, 

SHRI HARKISHAN SINGH SURJEET: 
It is wrong even if they say that. We want to 
know about your attitude. 

RAO BIRENDRA SINGH: They are the 
champions of contract labour. Over 10,000 
workers have been depart-mentalised, more 
than 2,000 workers are being paid directly by 
the FCI. As soon as it is possible,, we shall 
try to see that more and more workers are 
departmentalised. We are not necessarily for 
contract labour. 
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MR. DEPUTY CHAIRMAN: Now we go 
on to the Special Mention. Mr. Chakraborty. 

SHRI NARASINGHA PRASAD 
NANDA; Sir, let him take a little rest. 

MR. DEPUTY CHAIRMAN: I hope he 
will finish soon. 

REFERENCE    TO    THE    ALLEGED 
ATTEMPT    TO       SACK    SOME 

GOVERNORS 

SHRI AMARPROSAD CHAKRABORTY 
(West Bengal): This is regard, ing some very 
serious matter. I raise it because I was also a 
victim once of such a thing. This is regarding 
attempt to dismiss some Governors. There is 
one incident in the history of the world, 
excepting Nigeria, when a Ministry was 
dismissed by the Governor Dharam Vira in 
1967. 1 was one of the victims. Now the 
special significance of this mention is that it 
is reported in the Indian Express that 10 
Governors appointed by the previous 
Government are facing a sack. It ief a very 
serious thing. Under article 156(1) the 
Governor holds office during the pleasure of 
the President. But 'pleasure' cannot be exer-
cised arbitrarily or whimsically. This is the 
principle laid down. I am reading the contents 
on which the question is based. 

"The Centre has armed itself with the 
legal opinion that the State Governors hold 
their office 'during the pleasure of the 
President' and can, therefore, be removed 
even before finishing their tenure of five 
years. 

Since the assumption of power by the 
Congress(I), it has been considering how to 
remove the ten Governors appointed during 
the Janata Party rule. They are: Mr. Sadiq 
Ali (Maharashtra); Mr. Bhagwat Dayal 
Sharma (MP); Mr. G. D. Tapase (Haryana); 
Mr. K. C. Abraham (Andhra Pradesh); Mr 
Raghukul Tilak (Rajasthan); Mrs. Jyoti 
Venkatachalam (Kerala); Mr. Prabhudas     
Patwari      (Tamil 

Nadu); Mr. Govind Narain (Karnataka); 
Mr. T. N. Singh (West Bengal) and Mrs. 
Sharda Mukherjee (Gujarat)." 

Now, article 156(1) of the Constitution says 
that "the Governor shall hold office during 
the pleasure of the President". Here I may 
mention that I was one of the victims myself. 
I was a Minister in 1967 and you will be 
surprised to learn that we were dismissed by 
the Governor. Probably it is the only instance 
in the world except in Nigeria. That is why I 
am drawing the attention of the House to this 
matter. Then it is reported. 

"Official quarters confirmed that they had 
checked with legal authorities and had found 
that the Governors could continue only on 
the President's 'pleasure'. 

Soon after the new Government was 
formed, Mr. Zail Singh, Horns Minister, 
hinted to some Governors to quit on their 
own because they were the nominees of the 
Janata regime. However,, there was no 
response from the Governors. 

However, the Governors, if removed, 
may challenge the order in a court of law. 
The President's 'pleasure', it is pointed out, 
does not mean arbitrariness; there has to be 
some basis for a change, not just a whim." 

So, this in brief, is what I wanted to 
mention. I draw the attention of the 
Government t0 this. The Government should 
not create such a precedent that whimsically, 
arbitrarily, they remove Governors. Once 
they did it in the past in removing the 
Government in West Bengal. This is what I 
wanted to mention. 

REFERENCE    TO THE    EVACUEES 
FROM MIKIR HILLS, ASSAM 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal).- Sir,. 4,000 
evacuees from Mikir Hills in Assam have 
already arrived in West Bengal and thousands 
have already been ser- 


